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Judgement

1. The petitioner has filed the revocation petition under Section 64 of the Patent
Act, 1970 (39 of 1970) for revocation of Indian Patent No.229051.

2. The present petition for revocation is listed for final argument. The learned
counsel appearing on behalf of the petitioner states that after filing the

present revocation petition, the respondent No.1 filed the suit for infringement of
the subject patent in the Honâ??ble High Court of Delhi at New

Delhi being Suit No.CS (COMM) 425 of 2020. The learned counsel states that the
time for filing the written synopsis and counter affidavit has been

given by the Honâ??ble High Court of Delhi in the said suit. The learned counsel
for the petitioner wishes to withdraw the present petition.

3. Mr. Hemant Singh, the learned counsel for the Respondent No.1 submits that
the revocation petition is ripe for arguments at IPAB and withdrawal

of this application at this point of time may be seen as an attempt to prolong the
matter. He, however did not object the withdrawal of this revocation

petition and state that he will make an appropriate submission before the Honâ??
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ble High Court. Under these circumstances, the present petitioner is

dismissed as withdrawn. No costs.
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